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Qf thess 111 have since been imple-
mented. Dmplementation of the re-
maining six recommendationg is under
consideration.

8 recommendations have not been
aocepted and the remaining 12 are still
under examination, Every effort is
being made to expedite decisions on
the pending recommendations

Obsvene Publications
164, Bhri B. N. Shastri: Will the

Minister of Home Affairs be pleased °

to state:

(a) the nature of the existing Gov-
ernment machinery for screening pub-
lications with a view to determine
whether they are obscene or not; and

(b) whether Government proposs
te constitute a board of experts for
the purpose?

The Minister of State in the Minis-
try of Home Affairs (Shry Vidya
Charan Shukia): (a) and (b). Obscene
publications are actionable under the
provisions of sections 292 and 293 of
the Indian Penal Code)and section 521
of the Code of Criminal Procedure.
Enforcement of these provisions of the
law is the responsibility of the con-
cerned State Governments. In some
cases we suggest action by the State
Governments on the basis of legal
advice,

Obscene publications sought to be
imported from abroad are actionable
under notifications No  77-Customs
dated the 22nd September, 1956 issued
under the Sea Customs Act, 1878 and
No. I-Customs dated the 18th Janu-~
ary, 1964 issued under the Customs
Act, 1962. The provisions of these
notifications are enforced by the Cus-
toms authorities who take decisions in
this respect in consultation with one or
more members of a panel of Advisers
consisting of men of eminence in the
fleld of literature etc. This panel has
been drawn up by the Government
of India to render assistance to the
Custums autorities in the scrutiny of
publications which appear obscene.
Doubtful cases gre referred to the
memmt of indin also for deci-~
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Gandhi Bhavany

165. Shri Biswanarayan Shastel:
Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No 718 on the 8th
December, 1965 and to state:

(a) whether the Gandhi Bhavans
have since started functionng in all
the forty universities; and

(b) 1if not, names of the Univer-
sities 1n which Gandhi Bhavans
have started functioning?

The Minister of Education
Triguna Sen): (a) No, Sir

(b) Delhi, Jadavpur, Karnatak,
Nagpur, Panjab and Rajasthan.
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